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Jl)/ 1,0RDER DATED 09,06,2004,
815{ Heard MreRapl N, Behera,Leakined
4
9 L’ Counsel for the Applicant and Mr, Anup K,
/ . Bose,Leamed Senior Standing Counsel for
m-'-/l- v ~O VM , _
Yo et bt the Union of India (on whom a copy of this
— : Original Application has been served) and
CAND ;‘tw. .V-kaw P ) :
]—3 Cr A= yo_(_,J-g $ perused the materials placed on record,
() V(S ca Applicant has claimed that he waS
- E R ¢ oy engaged as Casual Labourer under the
() s Ay ‘“t}k”

FR o Telecom Department of the Govt,of India and
veeghin SN T o |
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by filing the present Original Appl}&&idﬁ

— S unde £ section 19 of the Administra;:ive
g{\ Mg {% ; Trikbunals Act,1985, he has chal}enged the
@‘Ml ”Hm Casy o M steps taken by the Respondents to regularise
;é 1(’?&1’ ‘A{P Lh)@w{&‘ie;i:“a' the services of 455 (out of 1437) Casual
L,

Labourers,on the ground that the Respondents

Aﬁ/ did not consider his case for regularisation.‘

. _"\\Llw‘ Apart from other grounds,the Advocate for
/

?l Q}ﬂ e the Applicant,states that while ignoring
A o a|& [ the case of Applicant,the Respndents

yo ﬁ N X >, have enlisted several other persons(who

: (_?’\rv_,__" »  were either never engaged for the required
"“ . . ﬁ(c \“"” period of engaged at a later point of time
vl :

' : than the Applicant as Casual Labourers)for
cg—&mw ]
%g‘a — regularisation,2pplicant has placed on record

2\(”& %"Q’W”r‘) several materials to substantiate his case,

In the above premises,without

@IN - waisting any time and without entering into
g

1’”}7 the merits of the case,the same is hereby

disposed of at the admission stage,by asking
~ L€ nlica lornd ja

k: QT e 3 Y q Ly~ the Applicant to submit a consolidated
RS < representation to the Respndents (by ¢giving
’f Y . 'L@Tf-»w? LA ’\S\V full details in the prescribed bio-data £xmx
g PRt 2 S Y,

form of the Department) by end of RDITXXR,
/y‘.v-% O PRN | rv‘\efa‘al: June, 2004 and the Respondents are he reby
2

[ e o ’ - asked to consider the said representation

\ A~ Q,M’MA(/lo : (
of the Applicant (by entering into an
4\47 Lo Me’Q“ .

enquiry to find out as to whether the

L ' Ax\/ Applicant has got any case for regularisation)
ﬁ/.({‘t hﬂ!"\?\ wiiich ?I".ey should do by the end of September,
’ 2004,under intimation to the Applicant,

Wwith these observations and directions

this OA is disposed of,No costsA.;L ‘
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Send copies of this order, alongwith copies
of the oOriginal Application,to the Respondents and
free copies of this order be given to learned couns:1l

for the Applicant and Mr,Anup K, EBose,leamed SSC

D) -~
for the Respondents, ‘\—’Mﬂ
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